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MESsAGES FROM RAJYA 
SABHA 

8ecretar7: Sir, I have to report the 
:fonowing messaees received from the 
Secretary of Rajya Sabha: 

(i) "In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its si~ 
held On the 6th December, 
1960, agreed. without any 
amendment to the Bilashpur 
Commercial Corporation (Re-
peal) Bill, 1960, which was 
passed by the Lok SQbha at 
Jts sitting held on the 14th 
November, 1960." 

(ti) "In accordance with the pro-
visions of .. ule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held On the 6th December, 
1960, agreed without any 
amendment to the Mahendra 
Partab Singh Estates (Repeal) 
Bill, 1960, which was passed 
,by 1lhe Lok Sabha at its sit-
ting held on the 21st Novem-
ber, 1960." 

n.M lin. 

CALLING ATI'ENTION TO MA'ITER 
OF URGENT PUBIC IMPORTANCE 

'SOUTH ArnICA'S DECISION TO BECOME A 
REPtrlIUC IN THE COMMONWEALTit 

81lrl RagbllDath 8ml'h (Varanasi): 
Sk, Under Rule 197, r beg to call t.'le 
attention of the Prime Minister to the 
following matter of urgent plllbllc im-
portance and I request that he may 
make a statement thereon: 

"India's disapproval of recognis-
ing the decision of South Africa 

• ·Expunged, .. ordered by the 

Public Importance 
to become a Repu.i>lic in the Com-
monwealth on the basis of a split 
white minority vote." 
TIle PrIme MiDJIIter IUId MiaIst.er of 

Extllrnal Affairs (Shri Jawaharlal 
Nehru) : The Government of India 
have been BIIld are strongly opposed 
to IIIpIIrtheid and the racial policy of the 
South African Union Government. One 
of the reeognised principles of the 
Commonwealth is racial equality. It 
is obvious that a policy of racial dis-
erimination ot' apartheid is COII1tn1ry 
to this basic policy of the Commoa-
wealth. 

2. Although a vote has been tak_ 
in Sou~ Africa in regard to a Re-
public, no other:formal steps have 
been taIlen. Nor, SO tar as the Gov-
ermnent of India are 1l'W!H'e, has any 
request come from the South African 
Government for the consideration of 
the members of the Commonwealth. 
It is only when such a request comes 
that the Government of India will be 
able to consider it in the context of 
the request and the then existing 
cieumslances. 

Sbri Ral'hllDath 8tap rose-
Mr. Speaker: Next item. 
Shri Braj Raj SIDell (Firozabad): 

• 
Sbri Raghunath Slop: I was not 

allowed to ask a question, even though 
I had called the Prime Minister's at-
tention. How is it, Sir, that my thon. 
friend has been permitted to speak 
now? 

Mr. Speaker: I did not allow him. 
After such statements, n~ questions 
are usually permitted I did not al-
low even the hon. Member who tabl-
ed the calling attention notice (Shri 
Raghunath Singh) to put questions, 
but this hon. Member got up on his 
own and went on speaking. He did 
not even care to catch my eye. I there-
fore order that all he has stated will 
be expunged from the record. He ought 
not to haVe spoken without being cal-
led by me. Only yesterday I had 
said that such a practice was n~t right. 
There is no other course open except 

Chair. 
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to eXpunge such remarks, it an hon. 
Member gets up and goes on making 
a speeoh before I allow him to do so. 

Shrj. Braj Raj Singh: May I make 
a submission? 

Mr. Speaker: Even the original sub-
JIlis9ion was wrong; further submis-
sions. wilL be "wronger" still! 

. Shri Braj Raj Singh: There is noth-
ing unparliamentary or undignified in 
what I said. 

Mr. Speaker: But he spoke without 
being called ·by the Chair. If that is 
allowed, how are we to carry on the 
proceedings? There is one rule 
(Rule 389) at the ena of the Rules ot 
Procedure empowering the Chair to 
regulate the proceedings of the House. 
How can anyone occuping the Chair-
regulate the proceedings if hon. Mem-
ben; speak without permission? If the 
hon. Member gets sufficiently strong 
in his party, may be one day he may 
occupy lIhe Chair. Whoever may oc-
cupy the Chair, unless the Chair calls 
on an hon. Member, no hon. Member 
ought to speak. If one hon. Member 
goes on speaking, a number of other 
hon. Members will also go on speak-
ing, and the Chair will have no con-
trol over the proceedings. The Onair 
cannot see whether what is spoken is 
relevant or irrelevant if all the 500 
hon. Members can speak at 
a time. I think the 
hon. Member should consider calmly 
and coolly whether he would advise 
anybody, including a member of his 
own Group, to do like this. 

We shall now go on to the next 
item.-Shri Morarji Desai. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated FUnd of India for the 
services. of the financial year 
J960-61." 

The motion was adopted . 

Shri Morarji Desai: I tintroduce the 
Bill. 

RE: INDIAN POST OFFICE 
(AMENDMENT) BILL 

The Minister of Transport and Com-
mUDicatioDS (Dr. P. Subbaryan): Sir, 
I want to make one request that i:em 
No. 4 on the Order Paper may be 
taken liP before item No. 3 on the 
Order Paper. My hon. friend has con-
sented to it and it the House woud 
agree, it can be taken up nOW .... 

Mr. Speaker: I think the other Bll! 
is not a part-heard Bill. Both these 
are small Bills. The hon. Minister 
may move his Bill first. 

Dr. P. Subbarayan: 
move: 

Sir, I beg to 

''That the Bill further to amend 
the Indian Post Office Act, 1898, be 
taken into consideration." 

Sir, this is a short Bill to introduce 
the metric system ... (Interruptions.) 

Shri TanCamani (Madurai): Sir, we 
are not prepared for that Bill because 
it was expected that the Bill in item 
No.3 will go for k'le rest of the day. 

lZ.09 hrs. Originally it was to be referred to the 
APPROPRIATION (No.5) BILL· Select Committee and the time given 

Tbe Minister of FInance (Shri was 3 hours. If it is not to be referred 
MOTarji Desai): Sir, I beg to mOW to the Select Committee the time may 
for leave to introduce a Bill to autho- be extended. There wa; no possibility 
rise payment 3IIld appropriation of cer- of item No. 4 being reached today 
tain further sums from and out of the itself. Therefore, Sir, it will not be 
Consolidated Fund of India for the fair if you allow that item to be taken 
services of the financial year 1960-61. up now . 

• Published in the Gazette of India Extraordinary Part ll-Section 2, dated 
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